
In the court of Chief Metropolitan Magistrate 

North East, Karkardooma Courts, Delhi. 

 

State Vs. Anwar Thakur S/o. Maqsood 

FIR No. 90/2020 

PS Crime Branch 

 

06.02.2021 

 

 Proceedings conducted through VC. 

 

 An application has been moved on behalf of 

applicant/accused for producing him before the court 

through VC and not physically on next date of hearing i.e. 

08.02.2021. The application has been taken up today itself 

considering the nature of the prayer mentioned in the 

application. 

 

Present: Mr. Akash, Ld. Counsel for applicant. 

 

 It is stated in the application that applicant is required to 

be produced before this court on 08.02.2021 for adjudicating 

the present matter.  However, the family members of the 

applicant/accused have received some threat from unknown 

person who has threatened that applicant/accused would be 

attacked in the court whenever he is produced in the court.  

Considering the threat, it is prayed that the applicant/accused 

may be produced through VC and not physically. 

 Perusal of the record would show that vide order dated 

29.01.2021, production warrants of the applicant/accused have 

been issued by the court directing the Jail Superintendent 



concerned to produce the applicant/accused on 08.02.2021.  

However, the matter is still at the stage of consideration on 

cognizance as no Sanction u/s. 39 Arms Act has been filed as 

yet. In such situation, the physical production of the 

applicant/accused is not required. Hence, the Jail 

Superintendent concerned is directed to produce the 

accused through VC in the present case on 08.02.2021.  

Application is disposed of. 

 Copy of order be sent to the Jail Superintendent 

concerned for information and necessary compliance. 

 Original application be filed in the court within two days. 

 Order be uploaded on the server.  

  

 

          (DINESH KUMAR) 

   CMM/NE/KKD/DELHI/06.02.2021 
 

Dinesh 
Kumar

Digitally signed by 
Dinesh Kumar 
Date: 2021.02.06 
15:38:05 +05'30'



In the court of Chief Metropolitan Magistrate 

North East, Karkardooma Courts, Delhi. 

 

FIR No. 101/2020 

PS Crime Branch 

State Vs. Khalid Saifi   

 

06.02.2021 

 Proceedings conducted through VC. 

 

 This is an application filed on behalf of applicant 

Khalid Saifi for supply of deficit/illegible copy of documents 

u/s. 207 Cr.P.C. 

 

Present: Mr. Manoj Chaudhary, Ld. SPP for State. 

  IO/Inspector Sunil Kumar. 

  Ms. Pravita Kashyap, Ld. Counsel for applicant. 

 

 Ld. Counsel submits that she has received all the 

documents except the document mentioned in para 2 of the 

application as D-3 and the documents mentioned as D-7 and D-

9 which are incomplete cell ID chart.   

 IO submits that document mentioned as D-3 is the same 

CD mentioned as document/CD D-2.   

 Ld. Counsel submits that in such a case, she considers 

that the document mentioned as D-3 has already been supplied 

and she is not pressing for supply of such a copy.   

 IO submits that only relevant page of Cell ID chart were 

supplied to applicant as the record was bulky.   

 At this stage, Ld. Counsel submits that digital copy of 

Cell ID chart may be supplied to the applicant. 



 IO submits that he will supply the digital copy of Cell ID 

chart mentioned as D-7 and D-9 within two days. 

 Application be listed with the case file on 12.02.2021. 

 Order be uploaded on the server.  

 

 

          (DINESH KUMAR) 

   CMM/NE/KKD/DELHI/06.02.2021 
 

Dinesh 
Kumar

Digitally signed by 
Dinesh Kumar 
Date: 2021.02.06 
15:38:25 +05'30'



In the court of Chief Metropolitan Magistrate
North East, Karkardooma Courts, Delhi.

FIR No.94/2020
PS New Usman Pur
State Vs. Badshah Khan 
U/s. 307/324/147/148/149/120-B IPC
06.02.2021

Proceedings conducted through VC. This is a surrender
cum bail  application  of  the  applicant  accused Badshah Khan.
The application is taken up today for hearing on bail.

Present: Mr. Saleem Ahmed, Ld. SPP for State through 
VC.

Mr. Deepak Kumar and Mr. Lalit Chand Sharma, Ld.
Counsel for applicant/accused through VC.
IO/Inspector Vijay Kumar is present through VC.

Reply filed by the IO.

It is submitted on behalf of applicant/accused that bare reading

of  the  FIR  itself  shows  that  there  are  no  allegations  against  the

accused.  There is  no CCTV footage against  the applicant/accused.

The  applicant  has  clean  past  antecedents.  He  has  been  falsely

implicated in this case.  Earlier the applications of the applicant for

anticipatory bail was dismissed by Hon'ble District Judge vide order

dated 11.01.2021.  The accused had surrendered in the Court. The IO

had taken PC remand of  the  accused.  However,  nothing has  been

recover at the instance of the accused. There is no material against

the  accused.  No purpose would be server  by keeping the  accused

behind the bars. He is ready to furnish sound surety. He undertakes to

abide by all the conditions which might be impose by the Court. He

FIR No.94/2020 PS New Usman Pur State Vs. Badshah Khan Page 1 of 3   



shall cooperate in the investigation. It is prayed that applicant may be

granted bail.

Ld. SPP is assisted by the IO. He has submitted that applicant/

accused had actively participated in the riots.  He is seen in CCTV

footage  of  25.02.2020.  Applicant/accused  Badshah  was  having  a

sword in his hand during the riots. Accused Badshah Khan was seen

in CCTV footage at 21: 05: 28 Hour in Camera No. 1 in which he

was seen going to join the first group of attackers and retuning with

attackers.  Other  co-accused  are  to  be  arrested  in  this  case.  The

witnesses/victims and accused are residing in the same colony.  He

might influence the witnesses if released on bail. Further, the present

FIR  has  been  registered  for  offence,  inter  alia,  punishable  under

Section 307,  IPC which provides punishment of imprisonment for

life. Therefore, this Court does not have jurisdiction to grant bail to

the accused. It is prayed that bail application may be dismissed. 

I have heard the submissions and perused the record

The  allegations  against  the  applicant/accused  as  above-

mentioned  are  serious  in  nature.  On  the  basis  of  the  material

available  in  the  police  file,  an  offence  punishable  u/s  307 IPC is

prima  facie  made  out,  which  provides  punishment  of  life

imprisonment.  Section 437, Cr.P.C.  provides power inter-alia, of a

magistrate  to  grant  bail  to  an  accused  of  commission  of  a  non

bailable offence. It provides that such an accused may be released on

bail if there does not appear reasonable grounds for believing that he

has been guilty of an offence punishable with death or imprisonment

for life. In the present case, however, there is sufficient material to

show prima facie that the accused is guilty of an offence punishable
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under  Section  307  IPC  which  provides  punishment  of  life

imprisonment. Hon'ble High Court of Delhi in “Court on its own

motion  Vs.  State”  Criminal  reference  no.  1/2018,  decided  on

13.11.2018 [(2018) 254 DLT 641 (DB)], has held that in the cases

where the Court of Magistrate has reason to believe that the accused

has committed an offence where the punishment is either the capital

punishment,  or  imprisonment  for  life,  the  Magistrate  cannot  grant

bail to such an accused. The Hon'ble High Court of Delhi in  Court

on  its  own  motion  Vs.  State,  criminal  reference  no.  1/2017  dt.

24.10.2017 also  has  held  that  a  magistrate  can  grant  bail  under

section 437(1) Cr.P.C subject to the proviso therein in sub clause (i)

or (ii). Thus, it has been held by the Hon'ble High Court that in cases

where the punishment for an offence is death or life imprisonment, a

magistrate cannot grant bail to an accused. Therefore, I am of the

opinion that this court cannot grant bail to the accused. Hence the

bail application of accused is dismissed as not maintainable before

this Court and disposed of accordingly.

Copy of this order be sent to the jail Superintendent concerned

who shall supply the copy of the order to the accused. 

Copy be sent to the ld.  Defence counsel on his E-mail  and

order be uploaded on the server.

 (DINESH KUMAR)
CMM/NE/KKD/DELHI/06.02.2021
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In the court of Chief Metropolitan Magistrate
North East, Karkardooma Courts, Delhi.

FIR No.94/2020
PS New Usman Pur
State Vs. Imran
U/s. 307/324/147/148/149/120-B IPC
06.02.2021

Proceedings conducted through VC. This is a surrender
cum  bail  application  of  the  applicant  accused  Imran.  The
application is taken up today for hearing on bail.

Present: Mr. Saleem Ahmed, Ld. SPP for State through 
VC.
Mr. Deepak Kumar and Mr. Lalit Chand Sharma, Ld.
Counsel for applicant/accused through VC.
IO/Inspector Vijay Kumar is present through VC.

Reply filed by the IO.

It  is  submitted  on  behalf  of  applicant/accused that  the  FIR

itself shows that there are no allegations against the accused. There is

no CCTV footage against the applicant/accused. The applicant has

clean past antecedents. He has been falsely implicated in this case.

Earlier  the  applications  of  the  applicant  for  anticipatory  bail  was

dismissed  by  Hon'ble  District  Judge  vide  order  dated  11.01.2021.

The  accused had surrendered in  the  Court.  The IO had taken PC

remand of  the accused.  However,  nothing has been recover at  the

instance of the accused. There is no material against the accused. No

purpose would be server by keeping the accused behind the bars. He

is ready to furnish sound surety. He undertakes to abide by all the

conditions which might be impose by the Court. He shall cooperate

in the investigation. It is prayed that applicant may be granted bail.
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Ld. SPP is assisted by the IO. He has submitted that applicant/

accused had actively participated in the riots.  He is seen in CCTV

footage at 21:06: 46 hours and is seen going to join the group of

rioters  and  returning with  rioters.  Applicant/accused  Imran  is

also seen in Camera No. 2 with the group of rioters at 21:06:40

to  21:06:54  having  dandas  in  his  both  hands.  He  was  also

identified by accused Shahzad Khan. Other co-accused are to be

arrested in this case. He might influence the witnesses if released on

bail. Further, the present FIR has been registered for offence, inter

alia, punishable under Section 307, IPC which provides punishment

of  imprisonment  for  life.  Therefore,  this  Court  does  not  have

jurisdiction  to  grant  bail  to  the  accused.  It  is  prayed  that  bail

application may be dismissed. 

I have heard the submissions and perused the record

The  allegations  against  the  applicant/accused  as  above-

mentioned  are  serious  in  nature.  On  the  basis  of  the  material

available  in  the  police  file,  an  offence  punishable  u/s  307 IPC is

prima  facie  made  out,  which  provides  punishment  of  life

imprisonment.  The  chargesheet  qua  other  accused  persons  has

already been filed in the Court for the said offence also. Section 437,

Cr.P.C.  provides power inter-alia, of a magistrate to grant bail to an

accused of commission of  a non bailable offence.  It  provides that

such an accused may be released on bail if  there does not appear

reasonable grounds for believing that he has been guilty of an offence

punishable with death or imprisonment for life. In the present case,

however,  there  is  sufficient  material  to  show prima facie  that  the

accused is  guilty of an offence punishable under Section 307 IPC
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which  provides  punishment  of  life  imprisonment. Hon'ble  High

Court of Delhi in “Court on its own motion Vs. State” Criminal

reference no. 1/2018, decided on 13.11.2018 [(2018) 254 DLT 641

(DB)], has held that in the cases where the Court of Magistrate has

reason to believe that the accused has committed an offence where

the punishment is either the capital punishment, or imprisonment for

life, the Magistrate cannot grant bail to such an accused. The Hon'ble

High Court of Delhi in Court on its own motion Vs. State, criminal

reference no. 1/2017 dt. 24.10.2017 also has held that a magistrate

can  grant  bail  under  section  437(1)  Cr.P.C  subject  to  the  proviso

therein in sub clause (i) or (ii). Thus, it has been held by the Hon'ble

High Court that in cases where the punishment for an offence is death

or life imprisonment, a magistrate cannot grant bail to an accused.

Therefore, I am of the opinion that this court cannot grant bail to the

accused. Hence the bail application of accused Imran is dismissed as

not maintainable before this Court. The application is  disposed of

accordingly.

Copy of this order be sent to the jail Superintendent concerned

who shall supply the copy of the order to the accused. 

Copy be sent to the ld.  Defence counsel on his E-mail  and

order be uploaded on the server.

 (DINESH KUMAR)
CMM/NE/KKD/DELHI/06.02.2021
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